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ORDER

CP No.11s3/ l&BP/NCLT/MB/MAH/2017

Looking at the interest rate of 1% per day charged over the defaulted EMI5, this

Bench has asked the Petitioner to explain as to what law permitting the Petitioner to claim

1% interest per day which has become more than double to the principle amount within six

months.

If the Petitioner fails to justify the rate of interest claimed, this Petition will be

dismissed.

List this matter on 29.9.2017
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Member (Technical)
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